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—_— None difpears. for the partio°' In tre report

of th Oy.ueglstrar it is stated that the counsel for

t he dpfllC:nt shri JR Gupta has glven a stutmment baFOre
him on 20=10~ 92 that the applicant hJo been grantsd the
relizf and is nut 1ntereoted to pursue the mdtter.' blnce
no Flndl orders hwe been pdssed for dispusing of the

cdse, ;t.has been plaCed befors us tbday.

" None appe.red for the parties. The st atement
given by the lsarned counsel bsfore the Heputy Regisﬁrdr
doesmﬁptvuarrant that the application should ccnﬁinue.

The appliCdtifﬂ~iS, therefore, dismissed for non-prosecut iom,
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